
FIR No. 82/2021 
U/s 33/58 Delhi Excise Act PS Kalyanpuri 

State Vs. Rahul 

17.03.2021 
This is an application u/s 437 Cr.P.C. for bail moved on behalf of the applicant/accused Rahul. 

Present: Ld. Substitute APP for the State. 
Ld. Counsel for accused/applicant. 
Arguments on bail application heard from both sides. Record perused. 

In the facts and circumstances of the case, it is clear that the 
applicant/ accused is not required for any custodial purpose. Applicant/accused Rahul is admitted to bail on furnishing bail bonds of Rs.15,000/- with one surety 
in the like amount. The accused shall abide by the conditions as laid down in Sec 
437(3) Cr.PC. 

Application is disposed off accordingly. 
At request, copy of this order be given dasti. 

(Atul KrishnaAgrawal) 
CMM (East), KKD, Delhi/17.03.2021 



FIR No. 82/2021 

U/s 33/58 Delhi Excise Act 
PS Kalyanpuri 

State Vs. Surender 

17.03.2021 

This is an application u/s 437 Cr.P.C. for bail moved on behalf 

of the applicant/accused Surender. 

Present: Ld. Substitute APP for the State. 

Ld. Counsel for accused/applicant. 
Arguments on bail application heard from both sides. Record 

perused. 

In the facts and circumstances of the case, it is clear that the 

applicant/ accused is not required for any custodial purpose. Applicant/accused 

Surender is admitted to bail on furnishing bail bonds of Rs.15,000/- with one 

surety in the like amount. The accused shall abide by the conditions as laid down 

in Sec 437(3) Cr.PC. 

Application is disposed off accordingly. 

At request, copy of this order be given dasti. 

(Atul Krishna Agráwal) 
CMM (East), KKD, Delhi/17.03.2021 



FIR No. 80/21 
U/s 33 Delhi Excise Act 
PS Kalyanpuri 

State Vs. Kamla Kaur 

17.03.2021 
This is an application u/s 437 Cr.P.C. for bail moved on behalf of the applicant/accused Kamla Kaur. 

Present Ld. Substitute APP for the State. 
Ld. Counsel for accused/applicant. 
Arguments on bail application heard from both sides. Record perused. 

Accused is found in possession of illicit liquor i.e. 4 cartons.
Accused is involved in another case under same provision. This shows the 
criminal antecedents of the accused and she may involve in more criminal cases, 
if released on bail. 

Accordingly, the present bail application stands dismissed. 

Copy of this order be given dasti to the counsel for the accused. 

(Atul Krishna"Agrawal) 
CMM (East), KKD, Delhi/17.03.2021 


